
  In the Court of the Vacation Sessions Judge, Theni.
Present: Thiru.. S.Gopinathan, B.Sc., B.L., 

         Vacation Sessions Judge, Theni
Dated this the 04th day of May 2023.

Crl.M.P.No.56/2023
CNR.No.TNTHDA-000063-2023

Murugan,
S/o. Seenithevar …     Petitioner/Accused

-Versus-
State through the  S.I.of Police,
Jeyamangalam P. S. in 
Cr.No.65/2023
U/s. 147, 294(b), 323, 506(i) and 109 of IPC 
and Sec.4 of TNPWH Act.                     …     Respondent/Complainant
 
         This petition is coming up on this day before me for hearing in the

presence of Thiru.V.Ramasubramani, Learned Counsel for the petitioner and the

Learned Public Prosecutor for the State and this Court passed the following:

ORDER

             Heard the Learned Counsel for the petitioner and the Learned Public

Prosecutor.

 2. The Learned Counsel for the petitioner submitted that the petitioner

has falsely been implicated in this case and he is not involved in any offences as

alleged in the complaint and the petitioner is afraid that he may be harassed by

the police in the event of his arrest. He is  innocent and hence he will neither

tamper the prosecution witnesses nor hamper the investigation and he is ready

to obey any conditions that may be imposed by this court if they are enlarged on

anticipatory bail. Hence, the petitioner may be enlarged on anticipatory bail.

3. On the other hand, the Learned Public Prosecutor would submit that

the petitioner has committed punishable offences U/s. 147, 294(b), 323, 506(i)

& 109 of IPC and Sec. 4 of TNPHW Act   of which offence U/s. 506(i) of IPC

and Sec. 4 of TNPHW Act  are  non bailable. totally 07 accused and unknown



..2..

persons  2  are  involved  in  this  case.  Further  he  submitted  that  the  defacto

complainant of this case and the 1st accused fell in love and got married on

19.09.2022. Later due to disagreement the defacto complainant came from her

father's house. However, on the day of the incident, the defacto complainant and

her father had come to the spot due to their own work. Then on the instigation

of 6 to 9 accused, 1 to 3 accused and two persons sprinkled chilli powder on the

defacto complainant and her father, spoke filthy language and beat them and

threatened to kill them and the investigation is still pending and if the petitioner

is enlarged on anticipatory bail at this stage, the petitioner may interfere with

the  investigation,  hence  he  strongly  opposed  to  enlarge  the  petitioner  on

anticipatory bail.

5.  Heard the submission made by either side. This Court found that the

allegation  is  most  heinous.  This  offence  is  serious  in  nature  and  the

investigation is pending and if the petitioner is enlarged on anticipatory bail at

this stage the investigation may be get affected. Hence, this court is not inclined

to grant anticipatory bail to the petitioner.
 

 In the result, this anticipatory bail petition is dismissed.

     Pronounced by me in open Court on this the 04th day of May 2023.

      Vacation Sessions Judge,
                    Theni.

 
Copy to:     

The Judicial Magistrate, Periyakulam.
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